195 Laying off of Colllery
workers in Asansol area (C. A.)
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DR. TRIGUNA SEN : 1 have replicd
to almost all the questions, that if the coal
mines cannot be exploited many industries
like power supply end others will also be
affected. It will affect the whele mining
industiy also ; it is a wvery serious matter,
Because we are interested in the overall
mining end industrial development in the
country we a&re very muzh in it ; we are
concerned about it ; we are woried about
it. We have also relerred this matter to
the Labour, Ministry to try and see if they
can come and help to bring about a settle-
ment about _this. Theiefore, it is not that
we are sitting quiet.

About the other matters mentioned, this
factory, 1 am told is of the ICI, which is a
private scctor factory, It is very unfortu-
nate that there is only one factory now
funct.oning in the private sector for such an
important item on which depends the future
development of the whole mining industry.

SHRI
over ...

S. M. BANERIJEE : Take it

DR. TRIGUNA SEN : We bave discus-
sed this. We are approaching the Planning
Commussion for a factory in the public
sector. Unfortunately the other privarte
seclor factory which is being constructed in
Hyderabad has pot gone on stream. We
are (rying to see whether we can have a
factory in the public sector. We are trying
to see that there is no deficiency in supply
of explosives and that the industry does not
suffer, We are taking all precautionary
measures.
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PAPERS LAID ON THE TABLE

Colr Retting (licensing) Amendment Order
and papers under Coir Industry Act
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SHRI H.N. MUKERJEE (Calcutta-
North-East) : This is the third successive
day we are trying to raise discussion of an
important matter by way of Calling Atten-
tion Notice. We are faced with a situation
where the arrests have s:arted running into
five figures over the land movement. In the
other House they had an opportunity of
discussing it. We have to discuss matters
of current importance and it is rather bad
that we are deprived of this opportunity
uhen we can bring this up within the ambit
of our own rules.
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MR. SPEAKER : 5 hours and 10
minutes have already been taken. Those
leaders who were present at the meeting of
the Business Advisory Committee know
that we increased it from 3 hoursto §
hours. Previously, it was four hours, and
then we Increased it again by one hour and
it went up to 5 hours. Still, hon. Member
are demanding more time,
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MR. SPEAKER : How shall we run

the whole programme unless we stick to the
schedule ?
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MR. SPEAKER : I flad that hon,

Members are Aemandiog more time. For
the present, I shall iocrease it by I hour,

The Business Advisory Committee...

SHRI RAM CHARAN : 1 hour is not
enough.
MR. SPEAKER : The hon. Member

should listen to me. I am increasing it by
1 hour till the Business Advisory Committee



